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Punishment to perpetrators of rape oa 
wom.en 

1691. SHRIMATI GEETA MUKHEB-
Jm!: Win the Minister of HOME 
AFFAIRS be pleased to state: 

(a) wh~ther Government are aware 
that the law dealing with punishment 
of perpetrators of rape on women 
often fails to book the offenders: and 

(b) if SO, whether important chan-
ges in the law need to be introduced 
for plugging loop-holes? 

THE M1NIm'ER, OF STATE IN THE 
MINISTRY OF HOME AFE·AIRS 
AND DEPARTMENT OF PARLIA-
MENTARy AFFAIRS (SHRr p. VEN-
KATASUBBAIAH): (a) and (b) Gov-
ernment have received representations 
and letters representing that the law 
relating to rape has deficiencies and 
needs changes. It has been decided to 
refer to the Law Commission the ques-
tion whether any changes are requireti 
in the law relating to raPe Or in aa,. 
other aspects ot the criminal law t. 
enSure greater protection to 'Wome., 
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